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A 7903/97 .« Date of decision: 16.11.92

Sh. K.K. Jindal .. Applicant
Yeraus

Union of India ..  PRespondents

For the applicant .. 8h. S.K.Sawhney. Counsel.
ror the respondents .. None

CORAM

Hon“ble Sh. P.K.Kartha, Vice Chairman(J)

Hon“ble sSh. 8.N.Dhaundival . Membxer-(A)
ORDER

Heard the l1d.counsel for the applicant.

Her

states that he does not pourspe the present. application

in view of certain other developments which had  ocome

o potice., accorgdingly ., the application is dismissed

as withdrawn with liberty to file fresh application

asecoordance with law iF so advised.

(8. M. Dhowmdival) : {p.K.Kartha)

in

Memher{(A) Vice Chairman ()




